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Present: Hon'ble Mr Justice B. 
Panigrahi, Vice-Chairman 

Hon'bleMr K.V. Praha!adan 
Administrative Member 

Let 	the 	co.py 	of 	the 

application be served upon the 

alleged contemnors within six 

weeks and the matter shall appear 

for hearing on 4.2.2004. 

j Member 
	 ViceChairmafl 

/ 
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C.P.No.54/2003 	(0.A.No.14/2002) 

23.2.2004 -. Present: ilon'ble Shri Shanker Raju, 

	

• 	 Judicial Member 

Hon'ble Shri K.V. Prahladan. 
- 	 Administrative Member, 

By an order dated 30.5.2003 

in 0.A.14/2002 directions have been 

issued to accord revised higher pay 

scale to the applicants and 

typographical, mistake was rectified by 

•0 	

an order dated 19.6.2003. 

0 	 The respondents in their letter 

dated 17.9.2003 stated that it was not 

possible to implement the decision as 

the respondents have decided to 

challenge the judgment in the higher 

Court of Law. This is not a ground to 

withhold the implementation of the 

Judgment. Unless the judgment of this 

	

0 	
Court is modified or revised, it remains 

0 	
in effect. Accordingly the respondents 

S 	 are directed to implement the judgment, 

	

• 	 ever subjecting it to the outcome, of the 

Writ Petition to be f1ed, failxnq which 

	

0 	 the respondent Nae2 and 3 shall remain 

• 	 •• 	• • 	present in Court on 11.3.04. 

List is on 11.3.04. 
• 	 : 	 •. 
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• 	 11.32004 	}ardHr. M. Chan-ila t  1&arzied CQLflS(1 

	

• 0 	 •• 
for the applIcant. 

0 	 0 

0 	 Inspite of direction of this Trihun11  

	

0 	 •• 	 the respondent Ho. 3 did not present beforey 

0 	
this Bench today. The respondent NO, 3 is 

• 	 0 	 again directed to present before the next 
0 

available Division Bench. 

J\f0JLv oIS.-( 	 List before the ncxt Djvtjoi Bench. 
5t 	y'- 	

• 	 0 

•. -A4k- L 	 i- 	
•0 

	

?
cJ 4cAyc C±- 	 - 	 Member (A) 

	

e 	 mb 

: 	

• 	

-- 



• 	 C.P. 54/2003 

F ,  
c_7 

13.5.2004 Present : The Hon'ble Sri M\ikesh 
Kumar Gupta, Mmbr (3). 

The Hon'ble Sri K,V\ah- 
ladan, Member (A). 

Vide order dated 23.2.2004 respond-

ent No. 3 was directed to appear in person 

before the Tribunal on 11.3.2004. Respond-

ent No, 3 did not appear on 11.3.2004. 

Accordingly vide order dated 11.3.2004 

said official was directed to appear in 

person before the next available Division 

Bench. It is pointed out by the 

Registry that the copy of the said order 

dated 11.3.2004 was sent to Shri B.D. 

Sharma, the Director, Survey of India, 

N.E. Cdircle, Shillong on 23.3.2004 by 

ordinary post.' 

Mr. A. Deb Roy, learned Sr. C.G.S.C. 

appeared on b€half of the respondents and 

stated that the concerned official was not 

aware about the listing of the present 

case. 

It is stated by Mr. H. Chanda., lear-

ned counsel for the petitioner, that 

the Judgment and Order passed by this 

O'a-c 	
Tribunal dated 30.5.2003 in O.A. 14/2002 

has been upheld by the Honble Gauhati 
Set 	o V/S€( 	

' 	 High Court in W . P. (C) No. 9786/2003 on 

	

)0 	 09.12.2003. In normal circumstances, we 

rtetw/nors fIo 'would have viewed the said official t s  ze 
 ,( absence seriously but in order to give 

'i 	 one more opportunity to the said official 

LeA. J' 	 to appear before the Tribunal, the 

present Contempt Petition is adjounred 

p O j_r 	
for 7.6.2004, 

T  
Registry shall direct the concerned OA 

official to appear in person on the said 

• date, by registered post. The respondent 

No, 3 should explain the steps taken by 

the respondents to comply with the afore-

saId order of this Tribunal. 

M+e~mbr 

mb 



J C.p.54/2003 (oaA.14/2002) 

7.6.2004 	List the case on 14.6.2004 before 

the Division Bench. Respondent NO.3 

will appear in person before the Tribu 

nal as per order of the Division Bench 

dated 13.5.2004. 

o -ccLo—r J4 	fi/ô j 
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Member (A) 
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0 	 14.6.04 Present : The Hori'hle qmt. Bharati 
fhz Sy Sp_2_9( f• Roy,Judicial Member 

The Hon'hle Sri N.V. 
Prahiadan, Admn.Dlember 

Heard Sri B.D.Sharrna, Director, 

Survey of India, North Eastern Circle, 
who 

Shillong, contemner No.3L has appeared 

before us but could not satisfy us as 

to why the order could not be 

implemented till today. It is submitted 

by respondent No.3 that the S.L.P has 

been filed but could not give us the 

S.L.P number. As it was already 

observed. by this Tribunal that 

-. 	challenging the judgment passed by this 

t 	Tribunal before the higher Court is not 

a ground to withhold the implementation 

of the judgmeit. The respondents cannot 

take 	the 	same 	point 	for 	non 

• 	 implementation 	of 	the order. 	No 

Misc.Petition 	also 	filed, 	seeking 
• 	

extention of time for implementation of 

- 	 the order passed way back on 30.52003. 

* 	 However, Sri 

TTP5 i 	1legd conmn'b: seeks two 

bays time to get instruction on the 

point of implementation of the order. 

• 	 Prayer allowed. 



\!U 
C.P./2003 	(O..1412002) 

14.6.04 	The matter be posted again on 

17.6.2004. Respondent No.3 shall 

- 	 S appear 	before 	us 	again 	on 

17.6.2004. 

The learned counsel for the 

petitioner 	has 	handed 	over 	a 

copy of the Contempt Petition on, 

respondent No.3. It is also seen 

from the office record that C.P 

was 	sent to the respondents 	on 

25.3.2004. 	It 	requires 

mentioning that the copy of the 

2te'vi judgment 	of 	this 	Tribunal 	was 

T very , 	much 	available 	with 	the 
(,et, 	iv' 	lAD, 

f respondents 	office 	and 	notice 
r6,r r 	o 	 ft1LM 

DC 
has been received by respondent 

•pc(;cr' 	.j,crJo3 No.3 in April 2004. 

F'1' 1 . 

pg 

1 	
17.6.2004 

dO 

'C 

touq~_~~ 	 "C . 
Member(A) 	 Mernber(J) 

When the matter was called for 
Mr.BD.Sharma, Director. Survey of 
India. NaE.Cirtle, Shillong. contem-
ner No.3 has appeared in person as 
directed by this Tribunal and he has 
explaned that he is flot the authority  
to implement the order of this Tribuna] 
In fact, ,jêttuj&t Ho.1.Sri VaS.Ram. 

murthy, secretary. Ministry of Science 
and Technology, Govt • of India, New 
Delhi is the authority who can explain 
the position as kbm to why the order 
has not been implemented. 

We, therefore, direct the cofltem-

tiert No.1 to appear in person before 
this Tribunal on the next date. Regi-
stry is directed to send notice to the 

contemner No .1 to appear in person be- 

Contd. 
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, 	 c.p.54/2003(oA.14/2002) 

ij Contd. 

17,6.2004 fo1re the next Divi81On Beach. 
1 	 Matter be posted before the aext 

GfftLEZ fo'' 	 DivisiOn Bench. 

Member (i) 	 Member (j) 
&i4 	 bb 

f e eki 'i 
21.7.2004 Present: Hon'ble Shri K.V. 

Member 

Hon'ble Shri K.V. Prahladan 
Administrative Member. 

3  This is a contempt matter. When 

the matter came up for hearing on 

17.6.2004 this Court directed the 

contemner No.1 to appear in person 

before the Tribunal on the next 

day. Notice has also been issued,by 

	

• (F 	
fc,7r.. 	 the Registry. 

	

. 	 Ms. 	S. 	Senapati, 	learned 

ALV 	 ;•• 	counsel, appearing on behalf of the 
• 

	

	 contemner No.1 submits that there 

is no wilful disobedience on the 
No 7- 

- 	part of the contemner No.1 in not 

	

'09• 	 appearing 	before 	the 	Tribunal 

because he had taken the summons 

• issued by the Tribunal which 
[I 	 authorises the Advocate to appear 

• 	 on his behalf on the next date. The 

submission of the •'learned counsel 

is accepted. 

The respondent 3 is personally 

	

-. • 
	 • 	• • 	• 	•. 	•. present today also and he has filed 

I 	 • 	• 	• 	• 	• :.... an 	affidavit 	in 	reply 	to 	the 

• •• ,• 	• 	• Contempt Petition. In para 6of the 
• 	 • 	said reply affidayit it is stated 

as follows: 

"That as per instructions 
received from the Respondent! 

• 	• 	 . 	alleged contemner No.1 who is 
• 	 the Secretary, 	Ministry of 

Science and Technology, this 

• 	I I! 	 show-cause reply is being filed 
• 	 before this Hon'ble Tribunal 



21 ;: :: 

54/2003 	(0.A No 14/2002) 

witb a prayer to extend and 
allow 6 month's time to the 
Respondents/Alleged Contemners 
for due compliance and 
implementation of the order 
after completion of all 
official and interdepartmental 
formalities for which the 

S 	process 	has 	already 	been 
initiated." 

Considering the entire aspect, 
• 	 we are not very much happy at the 

way the Department has been 

lethargic about, the matter. However,' 

considering the request made in the 

reply affidavit and also considering 

the submission of the learned 

counsel, this Court cannot afford 

six months for comp1ianc withe 

order. However, in the interest of 

justice we direct the respondents to 

pcomply with the orders of this 

Tribunal within two months from 

41 today. We direct the respondents to 

adhere to the time limit in the 

strict sense. 

	

, 	

&OP
The case is adjourned to be 

taken up before the Divis on bench 

after two months. 

• 	

' 

Member (A) 	 Member (J) 
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-'- 	 / 	9.1102004 

q esp Nt 	2, 	- 

lat

'A 	 •.'-' 

)/ 
Afi 	c)t 

- ~ - ~111  1 )6/
1  " 

Learned Advoc ate for Contemner no 
1 & 2 Ma.S.Senapati has stated that the 
orders of this Tribunal has been can-. 
plied with and time be given to file 
report of Compliance. 

Stand over to 3.12.2004. 

ICY 
Member 	 Vice..Chajrman 

 bb 

S. 
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3l2iC4 	Iesent: Hon'ble Mr:Justice RjcBatta 
Vice-Chajrman 
Hon'ble 	KVrahladan,. Admjnistratj,e 

c -- 	 Memberi 
r,,ec'zce- 	

'i 	 The learned counsel for the Respon 
dents states that compliance report has 
already been filed on 24th Nov2004 The 
learned counsel for the applicant is satis 
fled with the compliance report In view 

of this the contempt proceedings is closed 

' - 	 - 

?mber 	 Vice.Chajrman 

im 

J 

7' 
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IN THE CENTRAL ADMINTSTRATIVE TI1BUNAL 

GUWAI-JXfl BENCH: GUWAft4TI 

Contempt Petition No, 	/2003 

In 0. A. No. 14 of 2002 

nth. matter of 

Sri Tulsiram Sharma and 62 others 

Petitjoners 
'Versus' 

Union of India & Others. 

Alleged Ccinternnors 

nthe matter of 

AnAPPlication under Section 17 of 

the Adminlstr.t.5ve Tribunals Act, 

1985 praying for initiation of a 

contempt proceeding aqajnst the 

alleged CC)ntemners for nun- 

compliance of the order dated 

3005.20o3 passud in 0. A. No. 

14/2002; 

Shri Tulsiram Sharma and 62 others, 

The applicants are klorking as 

draftsman Grade II u n d e r the 

Director, 	Su rvey 	of 	India, 



/ 

H' t 

S 

N.E. Ci rc1e 	Shillonq 	under 	the 

Ministry of Science and Technoloqy, 

Govt,of Ind:ia,Nei Delhi 

Petitioner 

"Versus-- 

 

Secretary, Ministry of Science 

and Techi noloqy, Govt.... of 

India, 

New Delhi 

. ....... ...........v .  N. 

The Sur','eyor General, 

Survey of India, 

Block A, N .bhibarkala Estate 

Dehradun 

S h r i 	jck' 

The Di rCcto r, Su r
-vey of India, 

North Eastern Circle, 

Shillonq 

- - lleged Contemners 

Thr humble petitioner above named 

MCST PFPFrTrIII J V 

I. That yoUr petitioners being highly aggrieved due to 

re,jection of their prayer for extension of th:e benefit 

of the scale o ..Ps, 550-750(pr'e- revised) , corresponding 

revised scale of Rs1600-'-2660(a per IVth pay 
IJ 

	

	
commission)and further revised scale of Ps 5500-9000 

(as per Vth pay commission), vide impugned order d ..ed 



01082001approached this Honble Tribunal through 

O.A. no 14 of 2002. 

2. That the Hon'ble Tribunal after hearing the contentions 

of the parties was pleased to pass its ,udgment and 

order on 3005,2003 in O.A no 14 of 2002 directing the 

respondents as follois: 

11 For all the reasons cited above nd in the 

facts and circumstances of the case • the impuqnd 

order dd ..ed 01.082001 is liable to set aside and 

the same is accordingly set aside. The respondents 

are directed to grant the revised higher pay scale 

of Ps 550750(prerevise(J) correspondinq to Pa 

16002660(revised as per IVth Central Pay 

Commission)and the further corresponding scle of 

pay of Ps 55009000 as per the Vth Central pay 

Commission recommendations with all consequential 

benefits with effect from the date applicable in 

the case of each applicant, 

12The application is thus alloked. There shall 

however • be no order as to costs. 

A copy of 	order dated 30052003 passed in 

0,A No 14 of 	2002 is annexed hereto as 

Annexu.re--I. 

. That your petitioners thereafter approached t he alleged 
-I 

contemno rs for implementations of the judgment and 



further submitted representation on 05092003 to the 

'1 alleged cont.emnor no3 reiterating their prayer for 

early implement.a tion cf the Judgment and order dated 

30052003 passed in O.A. No 14 of 2002. 

copy of representation dated 0509,2003 is 

annexed hereto as nnexure-II. 

4 That the petitioners further filed a caveat before the 

Hon'ble Gauhati High Court pra . inqf or being heard in 

the event of filing any petition challenging the said 

Judgment dated 30052003 of the Honb]e Tribuhal by 

H the alleged contemnors/opposite party and be pleased to 

hear the petitioners in the O.A. No 14 of 2002 before 

H passing any order, on the petition of the alleged 

hontemnOy's/oPPOsite party, if any, 

5. Tflt it is stated tha ......e alleged contemnors did not 

.irtiate any ac..ion for implementation of the judgment 

arid order dated 30,05,2003 passed in O.A No 14 of 2002 

a1 though a time lag of about 4 months have passed s nce 

the passing of the order and thereafter, the alleged 

(Jontemner no 3 vide his letter noC344/17y'9(Tps) 

da:Led. 1709,2003 informed that it is not possible to 

imolement the Judgment and order dated 30 0520O3 since 

th Respondent Department has decided to challenge the 

sa,d judqment in Hiqer Court of Law. 



6.1 

i copy uthe letter dated 17092003 is annexed 

hereto as Annexure -III. 

Thct it stated that the petitioners have not received 

any notice in this regard from higher Cou it nor aware 

of filing of any petition, by the alleged contemnors 

challenging the Judgment and order dated 3005,2003 

till the filing of this Contempt Petition. 

7 That it stated that the alleged contemnors delibera ..ely 

and i'jillfully did not initiate any action f o r 

implementt ion of the order dated 3005.2003 passed by 

the Hon'ble Tribunal in 0No 14 of 2002 v,hich amounts 

to contempt of Court. Therefore the Hon'ble Tribunal be 

pleased to initiate a contempt proceeding against the 

lleged contemners for willful viola ...ion of•• he order 

f the Hon'ble Tribunal dated 30,O52003 and further be 

Jeased to impose punishment upon the lleged 

contemners for willful violation u ...the order of the 

Hon'ble Tribunal in accordance with law. 

Under the facts and circumstahces 

stated above, t h e Hon'hle Tribunal be 

pleased to initiate contempt proceeding 

against the alleRed contemnors f o r 

willful non"compliance of the . order 

dated 30.052003 passed in O. No 14 of 

2002 and be pleased to irripose punishment 

upon 	the 	alleged 	contemnors 	in 



accordance with law and further he 

pleased to pass any other order or 

orders as deemed fit and proper by the 

Hon b 1 e Tribunal. 

And for this act of kindness the applicants 

as in duty hound shall ever pray. 



AFFIDAVIT 

I • Sri Tuisiram Sarma, S/a Late lHari Prasad Sarma, age 

about 52 years, S/a working as a Draftsman Grade II in the 

Office of the Director, Survey of India, North Eastern 

Circle, Shillonq, do hereby solemnly declare as fol1ojs: 

That I am one of the 'petitioners in the above contempt 

petition and as such well acquainted with the facts and 

circumstances of the case and I have been authorized to 

sign this affidavit on behalf of others,' 

That the statement made in paragraphs 1"7 are true to 

my knowledge and belier and I have not suppressed any 

material fact. 

That this Affidavit is made for the purpose of filing 

contempt petition before the Hon'ble Central 

Administ rative Tribunal, Guwahati Bench, in the matter 

of non"compliance of the Hon'ble Tribunal's order dated 

300503 passed in 0. A. No. 14/2002. 

Identified by 

Advocate 

t?A4k 	jq• 

44, 

CT  

- 

w 	cfQ4 	2rPt3. 



DRAFT CHARGE 

Laid 	down 	before 	the 	Hon'ble 	Central 

dministrative Tribunal, Gu'jahati f o r initiating a 

:ontempt proceeding against the contemners for u\'illful 

:fisobecie. nce and deliberate noncompliance of order of 

the Hon'ble Tribunal dated 300503 passed in 0; A.. No. 

14/2002. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI 'BENCH 

Original ApPliction No.14 of 2002 

Date of decision: This the 30th day of May 2003 

The Hon ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr S.K. Hajra, Administrative Member 

and 6 2others 
The applicants are working as Draftsman 
Grade II under the Direátor, Survey of 
India, North Eastern Circle, Shillong 
under M.nistry of Science & Technology. 
Government of India, New Delhi. 
By Advocates Mr N. Chanda and 
Mr G.N. Chakraborty. 

- versus - 

Applicants 

The Union of, India, through'the 

yisu

retary, 
istry of Science & Technoiy, 
Delhi. 

2..'. Surveyor General, 
vey of India, 

Block A, Nathibarkala Estate, 
'ehradün; 
he Director, 

- 	Survey of India, 
North Eastern Circle, 
Shillong. 	

Respondents By Advocate Mr A.K. Chaudhuri, Addi. C.G.S.c. 

OR D E R 

CHOWDHURY. J. (vC.) 

Xr 

This 	application 	under 	Section 	19 	of 	the 

Administrative Tribunals Act, 1985 has arisen and is 
V 

 directed against the order passed by the respondent No.2 

communicated to the Additional Surveyor General, Eastern 

Zone, Kolkata vide Memo No.E-2-1 2553/1196_B_Tfl. Sharma 

'dated 1.8.2001 rejecting the prayer for extension of 

the benefit of the pay scale of 



I 
corresponding revised scale of Rs.1600-2600 (as per IVth 

Pay Commission) and further revised scale of .Rs. 5500-90Q0 
- 

as per Vth Central Eay Commission in terms Para 2-c) of 

the O.M. dated 19.10.1994. The applicants also prayed for 

a direction on the respondents for extending the 

aforementioned benefit as per Para 2(c) of the O.M. dated 

19.10.1994 with respective date of eligibility attained 

by the individual applicants in terms of thL,  directions 

contained in the O.M. dated 19.10.1994. 

The applicants are 63 (sixtythree) in number who 

had filed this application. Considering the fact that 

the applicants have common interest in the matter and 

having regard to the nature of relief praed for leave 

is accordingly granted to espouse their cause by a 

single application. 

All the applicants are serving as Draftsman Grade 

.unde the Director, Survey of India, N.E. Circle, 

ng in the revised scale of pay of Rs.5000-9000. The 
•:• 

CO'.sue relates to revision of pay scale of Draftsman 
11 

Grade/ It II and I I I in all Government of India Offices 

basis of the Award of the Board of Arbitration in 

case of Central Public Works Department (CPWD for 

short). The Government of India accordingly issued O.M. 

dated 19.10.1994 which is reproduced below: 

"Subject: Revision of pay scales of Draughtsmen 
Grade 1,11 and III in all Governmert of 
India Offices on the basis of the Award 
of Board of Arbitration in the case of 
Central Public Works Department. 

The undersigned is directed to refer to this 
Department's O.M. No.F(59)-E.III/82 dated 13.3.84 
on the subject mentioned above and to say that a 
Committee of the National Council (JCM) was set up 
to consider the request of the Staff side that the 
following scales of pay allowed t .o the 
Draughtsmen Grade I, II and III working in CPWD on 
the basis of the Award of Board of Arbitration may 
be extended to Draughtsmen Grade I, II & III 

irrespective ....... 



3 : 

1 	"t 

/ 	 irrespective of their recruitment qualification, 
/ 	 in all Government of India Offices. 

Original 	Revise& scale • 
Scale(Rs) 	on thebasjs of 

the Award 	- 

Draughtsmen Grade I 	425-700 	 550-750 
rl 	 Draughtsmen Grade II 330-560 	 425-700 

Draughtsmen Grade III 260-430 	 330-560 
2. 	The President is now pleased to decide that 
the Draughtsmen Grade 1,11 and III in .Offices/ 
Departments of the Government of India other than 
in CPWD may also be placed in the scales of pay 
mentioned above subject to the following 

Minimum period of service for placement from 
• 	the post carrying scale of Rs.975-1540 to 
• 	Rs.1200-2040 (pre-revised scale Rs.260-430 to 

Rs.330-560);. 

Minimum period of service for placement from 
the post carrying scale of Rs.1200-2.040 to 
Rs.1400-2300 prerevisd Rs.330-560 to Rs.425-
700). 

Minimum period of service for placement from 
the post carrying scale of. s.l4OO23OO to 
Rs.1600-2600 	(Pre-revjsed 	R.425-700 	to ---. Rs .550,- 750). 

'1-.: \\ 

Once the Draughtsmen are placed in the 

	

I ; :tVf 	•\ular scales, further promotion would be made r \1 	inst available Vacancies in higher grade and in 
'aqordance with the normal eligibility criteria 
•lthd down in the recruitment rules. 

• 4. 	The benefit of this revision of scale of pay 
SSW scale be given with effect from 13.5.82 notionally 

and actually from 1.11.83" 

4. 	The applicants first moved the authority for 

• 	 giving effect to the aforementioned O.M.. Failing to get 

appropriate remedy from the department; the applicants 

moved this Tribunal by way of O.A.No.135 of 1995. The 

Tribunal by order dated 20.7.1995 disposed of the same 

with a direction to the respondents to' consider and 

decide whether the benefit of the revised pay scale could 

be extended to the applicants. By order dated 31.1.1996 

the claim of the applicants was rejected and therefore, 

the applicants moved this Tribunal again by. way of 

O.A.No.52 of 1996. The said O.A. was finally disposed of 

by....... 



1• 

/ 	
by this Tribunal. 	The Tribunal by Judgment dated t\j 

17.7.1997 	held 	that 	the O.M. 	dated 19.10.1994 was 

squarely applicable to the applicants. The order dated 

5 

 31.1.1996 passed by the authority accordingly was set 

aside. The respondents were directed to place the 

applicants in the scale of pay of Rs.425-.700 (pre-

revised) in the manner stipulated in the O.M. dated 

19.10.1994 and toallow the applicants to draw the scale 

with effect from the date applicable in the áse of each 

applicant respectively. The respondents thereafter moved 

the High Court by way of an application under Article 226 

and the iigh Court by Judgment and Order dated 31.7.1999 

in Civil Rule No.4733 of 1997 rejected the Writ Petition. 

The respondents thereafter also moved the Supreme Court 

by an SLP. The Supreme Court declined to interfere and 

the SLP accordingly was rejected. The Judgment and Order 

, 	 the Tribunal dated 17 7 1997 was finally ordered to be 
S / •'

ented by the respondents vide communication dated 

( 	2f.3 \0Ol. The applicants thereafter made representations 
; 

J\*; 	/be9r
I 
 the authority praying for grant of higher scale of 

• 	of Rs.550-750 corresponding to revised scale of 

Rs.1600-2600 and the further corresonding scale of 

Rs.5500-9000 as per the Vth Central Pay Commission 

recommendations in terms of the O.M. dated 19.10.1994 

with all consequential benefits. By the impugned order 

dated l8.2001 the claim was rejected by cornmnication 

sent from the Surveyor General's Office, Surveyàf India, 

Dehradun addressed to the Additional Surveyor General, 

Eastern Zone, Kolkata. The full text of the order dated 

1.8.2001 reads as fol1os: 

"It is to inform you on th subject in regards 
to Ministry of Finance O.M.No.13(1) IC/91 dated 
19.10.94 para 2 (c) that the Draughtsmen Gde I 

S 	 post ........ 
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• post mentioned therein is not exiting in this 
Department. 
2. 	In the Department D/Nan Gde II are promoted 
to D/Man Dir.I through DPC. The posts of D/Man, 
Div..I are fixed post and promotion are, given 
through .DPC and against available vacancis. 

In this regard your attention is invited to 
paragraph .3 of Ministry of Finance O.N. dted 
19.10.94." 

Hence this application assailing the legitimacy of the 

action of the respondents. 

 The respondents 	submitted their 	written 	statement 

denying and disputing the claim of the applicants. 

The demand of the applicants centred rounA their 

claim to the effect that they had completed four years of 

service as Grade II Draftsman and therefore, they were 

.._a 	eligible by virtue of furthe four years of service 

y them and therefore,, they were to be elevated to 

higher grade of Draftsman in the pre-r'evised 

which after the revision of the pay 

'9ca1e 	the Vth Central Pay Commission was equivalent 
• b 

500-9000. According to the applicants on the 

a rength of the order dated 19.10.1994 the imcumbents of 

the post of Draftsman of the Organisation were entitled 

for the weightage on account of the service rendered for 

placement in different scales of pay. In short, the 

applicants claimed that the authority sought todevice a 

scheme for parity of pay to the Draftsman with the C.PVJD. 

The applicants contended that by the aforementioned 0.M., 

the Government of India, taking into consi'deration the 

Award of the Board of Arbitration in favour of the 

Draftsman Grade I, II and III 	working in the CPWD took a 

conscious decision to the effect 	that the Draftsman Grade 

I, 	II and III in the Offices/Departments of the 

Government ........... 
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Government of India other than in CPWD was to be placed 

in the revised scale of pay on the basis:  of the Award 

subject to minimum period of service as mentioned in 

Clauses (a) (b) and (c) in para 2 of the 0.M. dated 

19101994 

The respondents seriously contested the claim and 

contended that the Draft..thänkô... found his pla-ce--i-n -- the-

hierarchy and when a regular scale was provided, the same 

could be revised/upgraded only by way of promotion 

subject to DPC and availability of vacancy. 

The answer to the controversy is discernible on 

bare perusal of paras 2 and 3 of the O.M. dated 

19.10.194 which was reproduced earlier. The issue is n 

longer res integra in view of the deciajon rendered by 

the Supreme Court in Union of India and others Vs. 

eashis Kar and others, reported in 1995 Supp (3) SCC 

The O.M. dated 19.10.1994 itself indicated that 

ective of the recruitment qualification in all 

Govement of India Offices the authority decided that 

Draftsman Grade I, II and III in Office under the 

vernment of India other than CPWD were to be placed 

under the revised pay scale subject to the minim .um period 

of service as mentioned in clauses (a) (b). and: (c) of 

para2 of the O.M. The benefit of.the revision was given 

retrospectively with effect from the same date as was 

given by the O.M. dated 13.3.1984 i,e. notiona.11y from 

13.5.1982 and actually from 1.11.1983. The Draftsman who 

fulfilled the requiremnt relating to the period of 

service mentioned in the O.M. on the rlevant date would 

be entitled to the revised pay scale of Draftsman in CPWD 

irrespective of their recrutiment qualifictiOfl. 

dv 
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Mr 	A.K. 	Chaudhuri, 	learned 	Addl. 	C.GS.d.. 

strenuously urged that providing higher scale meant for 

higher grade could be given only after promotion. Higher 

scale cannot be given automatically by virtue of number 

of 	years 	of 	service. 	The 	learned 	Addl 	C.G.S.C. 

particularly stressed on pars 3 of the 0.11. dated 

19.10.1994 and emphasised on the expression, 'Once rthe 

Draughtsmen are placed in the regular scales, further 

promotions would be made against available vacancies in 

higher 	grade 	and 	in 	accordance 	with 	the 	normal 

eligibility criteria laid down in the recruitment rules'. 

A perusal of paras 2 and 3 of the O.M. dated 

19.10.1994 	makes 	the 	positiän 	clear. 	The 	O.M. 

communicated the decision of the President of India to 

pay scale of Draftsman Grade 11.11 and iii in 

nment of India Offices on the basis of Award of 

the Batof Arbitration mt he pay scale of CPD By 

that the, mnimum service for placement for carrying the 
• Rossxt 4 	defined. The order was for placement in the 

- 

that means to put in the proper position. The 

scale only - mentioned the succession or progression of the 

rates of pay. Para 3, of the O.M. resolves the doubt, 

whereby it indicated the decision of the authority in 

placement of the Draftsman. It was made clear that once 

the Draftsman were placed in the regular scale, i.e. the 

scale cited in the communication, further promotions 

would be made against available vacancies in higher grade 

in accordance with the normal eligibility criteria. The 

expression 'regular' is an adjective which means "evenly" 

or "uniformly arranged" recurring at fixed- times 	like 

V 	regular ,  incumbents etc. The aforementioned O.M. only 

indicated ........ 
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indicated that pay scales conform to some accepted norm. 

/ 	 Minimum period of service for placement were defined for 

Draftsman in Grade I, II and III. In Debashis Kar's case 

(Supra), similar argument was advanced on behalf of the 

Union of India which was turned down. Paras 2 and 3 of 

the 0.14., read conjointly leaves no scope to refuse the 

benefit' of para 2 (c) of the O.M. dated 19.10.1994 .t9 

the applicants. 

11. 	For all the reasons cited above and the in the 

•facts and circumstances of the case, the impugned or4er 

• 	 :-, 	
.Y dated ..8.2001 is liable to be set aside an4thesame is 

•accordingl.y set aside. The resp.ondents are directed-. to 

-750 
• 

rant the revised higher pay, scale of Rs.550(pre-

•'ed)..corresponding to Rs.160O-2600 '.1(çeyseas per 

Cent,ral Pay Commission) and the 

i/sca1e of pay of Rs.550O-90O0 as per the Vth Central 

: Pay Commi 	onrecommendis, with all' ;consequenti al 

nefits iith effect from the date applicable ifl the case 

of eaçhapp1ipant. 

• 12. 	The application is thus allowed. There shall, 

• however, be no order as to costs.  

- 	 - ------------ 

Sd/ vice...04 AIRMAN 
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Chdhury, Vicehajrmen 
The Honbje Mr. R.K. Upadhyaya A mber (A). 

*' .4\ 	Heard Mr. M. Chanda, learned 
. 

 

IP  
unsel for the applicant 

and also Mr. A.K. \ 	Chowdhury, 
learned Addi. C.G.S.C. for the fs( 	J7 	respondents t 	 I',  

•\\ 	
/ 	 Upon hearina learnLb  

It 
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parties and O 
Uu5eJ for 'he 	

perusal of the materials. 
record it appears that there is some 

the pay ScaI—e- f -  As per IVth pay comnission the revised scale 

I
is shown as Rs.1600...2 	instead of Rs.160n 
2660/_ The typograpj 	error also crept 

Citing the reslden 	ertod for placent in the respecj0 scale• Errorse 
r apparently clerical error Which need 
	to be r corrected 

1 	 Accordingly ,  the pars 2 of the 
judgment is corrected as follows 

 f (a) Minimum perjoj of service for PlJcement from the post carryi g  
scale of Rs. 975—l5/... to 

n 
2040  (pre...revjsed scale 	260_4 )  to Rs. 330-560) 

—  7 years 

COntd/... 



Minimum period of ervice fr Dlacernt 
from the post carrying sca!e of .120C 
2040 to ..1400-2300/_ (rre—revjsdRç330= 
60 to Rs.42570cJ) - 	yers 

Minimum period of servjcø fr placement 
from the post carrying scale of s.I400 
2300 to..i600_26 	(pre-revised Ps.425- 
700 to .550-750) - 4 years. 

Similarly, the corresponding revised scale of 

;550-750 is shrn as Rs. 1600-2600 instead of 

Is, 1600-2660 in paragraph i andp3.Qe 4 and 8 of the-- 

judgment. The same Should be read asRs.166ó_2660 

instead of Rs.1600-2600. 

In paragraph 3 of the judgment the revised 

Scale of R. oco-000 is shan as .5o00..9OcO. It 

' 	 should be read as Rs.5000_8000. 

The typographical error in the judgment thus 
1/ 

cted  and it should be re3d as indicated above. 

he M P accordinj y  stands a1loed 

UZ 

• 	 Sd/ V1ce_01IRN 'S 	

CBE (A) 
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We 
The iiirector, 

'-- 
'iurvj of Ifl13, 

onçj. 

( r.wouj;-i jropei caianrlej. ) 
• 	 T 	ATIO 02 

04i)1t 	30th 	2u33 I O..-. Q4O 	 J o' JL CAf, Gu:i•L-ri 3acd, 

aespecte 

I have te czoaour to request jou .tLt tue 3Ujec 	4exnit nCI order Qcttd 30.05.2303 	c 	in 0.. s.lo.14/2002 (rs. 	rn :ii 	others m. jjj o'. O.L. . 	may kinuly be in?leueated at 3rlie,c. It is rele 	.. to i 	 t)i 

	

-j. 	, 	, tnruj O.A.io.l'/2QQ2 for claiming tue revsed scale of pay  of 3.b50O-9OOO as - 	Vtn (pre-Laved s. 1600-2660), 	e-rv1.se '5. 100...2300 to • 12663 as per XVth C.?..C. and pre-revj5 t3. . 425-7.00 to as.. 550-750 	er 3r c..1.c. in terms of paa 2 (c) of 	dated i9l0-l99. issued by tte Governxnnt of In...ia, hinistry of Pnance, 	-i .eel.ui. The learned Tribunal Vide Jueme±it dated 30-05-2003passd,jn 0. No14/aQQ2 
clazed the eutjt1nent • the uridersied of the sC1es rfeed 

a.ove. 

you are requstj to t&a iiiiutediate necsary 
actiOn for payment o arrear PY •ad ai1awanca of t unclersUned s 
aoncon 	aov a 1qj s for I ecliate fixat.on of. my pay in tile 

orsaid scale of p-dy. 

Th,nking you. 

i itu 

Si at ion 	(9t& 
Liflit 
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No.C- 32j'l 117-Y-9(TRS) SURVEY OF INDIA 
NOPT -1 EASTERN CIRCLE OFFICE 
POST BOX NO. .89• 
SHILLONG 

- 73001(MEG'HIALAYA) 

DATED, ISEPTEMBER, 2003 

To 

Os.C.Nos.12 & 13 D.Os(NEC). 

Sub:.. 	PRAYER FOR IMMEDIATE IMI'LEMENTATION OF THE JUDGEM] ANI) ORDE1 DATED 3OTII MAY 2003INo.•A NO.14/2002 PASSED BY 
HON'BLE CAT, GUWAHATI BENCH GUWAHATI. 

Ref :- 	 Your letter No.(i) No696/1 7-Y-9(TRS) dt.09.09.2003. 
(ii) No.1057/17-y-9 dt.1 1.09.2003. 

This is for, your information that the Depattment has decided to Challenge the 
subject judgement in Higher Court of Law and therefore, it is not possible to implement the same 
at present This ma please be intimated to the D/Man Grade-Ii of your Umt who have applied for 
implementation of judgernent delivered n3O05.2003 in 	 •by the Hon'ble CAT, Guwahatj ench; 

/ 
3..DSHARMA)Brigádier, 

DMCTORNORTH EAS  TERN CIRCLE 

.../ Copy to :- 	 The Section Officer, Scrutiny Cell, NECO withrequest to intimate the content of 
this letter to the DfMan Grade-Il posted in his section who have applied for 
implementation of the subject judgeme'ht.. 

DCtOPNORTHEASTEPJ CIRLCE 

A~ 
/\ 	fr.3 

~ A? 
V /,O ~~Vv 
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N THE CENTRAL ADMINISTRATIVE frRIBUNAL, GUWAHATI BENCH:: 

GUWAHATI. 

- 

lip 

CONTEMPT PETITION NO.54/2003. 

in 

O.A. No. 14/2002 

IN THE MATTER OF: 

Sri Tulsiram Sharma & 62 Others. 

Pettioners. 

-Vs- 

V. S. Ramamurthy & 2 Others. 

----Alleged Contemnorsl 
Respondents. 

-AND- 

IN THE MATTER OF: 

Sri V.S. Ramamurthy, 

Secretary, Ministry of Science & 

Technology, Govt. of India, 

New Delhi. 

Dr. Prithvish Nag, 

The Surveyor General Survey of India 

Block A, Hathibarkala Estate, 

Deh rad u n. 
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Sri B. D. Sharma, 

The Director, 

Survey of India, 

North Eastern Circle, 

Shillong. 

Respondents 
----Alleged Contemnors. 

.AND 

IN THE MATTER OF: 

Show-Cause reply on behalf of the 

alleged contemnors. 

SHOW-CAUSE REPLY. 

I, Sri B. D. Sharma son of Late Shyam Singh, aged about 48 years 

presently serving as the Director of Survey of India, North Eastern Circle, 

Shillong do hereby submit the following show-cause on behalf of all the 3 

Respondents/Alleged contemnors above-named:- 

That the 3 alleged contemnors have been arrayed in the instant contempt 

petition for alleged violation and willful disobedience of the order dated 30.5.2003 

passed by this Hon'ble Tribunal in O.A. No.14 of 2002 

That as per the order of the Hon'ble Tribunal dated 17.6.2004, the 

contemnor No.3 has personally appeared before this Hon'ble Tribunal on 

176.2004 and explained the position that he is not the implementing authority of 

the judgment dated 30.5.2003 passed by this Hon'ble Tribunal in O.A. 

No14/2002 and further apprised this Hon'ble Tribunal that on receipt of the copy 
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n 
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of the judgment, he had forwarded the same to the authority concerned for 

further action in pursuance to the same. 

That as per the order of the Hon'ble Tribunal the alleged contemnor No.3 

sought for the instructions from the alleged contemnor No.1 namely, Prof. V. S. 

Ramamurthy, Secretary, Ministry of Science and Technology and was intimated 

vide official communication under Memo No.10025/1196-C(T.R. Sharma)/271-A 

dated 16.6.2004 that as per the opinion of the Ministry of Law,  cn SLP was 

preferred before the Hon'ble Apex Court on 3.6.2004 against the judgment and 

order dated 9.12.2003 passed by the Hon'ble Gauhati High Court in W.P. (C) 

No.9786/2003 which was filed challenging the order dated 30.5.2003 passed by 

this Hon'ble Tribunal which was pending for admission on that day. However, the 

same SLP was dismissed by the Hon'ble Apex Court on 19.7.2004 as per, 

intimation received from the respondent alleged contemnor No.1. 

That in the backdrop of the aforesaid circumstance, the Respondent No.1 

vide official communication dated 19.7.2004 informed the Respondent No.2 with 

a copy to the respondent No.3 about his intention/ willingness to implement the 

order passed by this Honble Tribunal dated 30.5.2003 for which some more time 

was required. 

That as the subject matter of the original case is for grant of higher pay-

scale to the petitioners in O.A. No.14/2002 and since for implementation of the 

order dated 30.5.2003 substantial financial implications are involved, therefore, 

the approval and sanction of the_Ministry of Finance is necessary and a special 

budget from the Contingency Fund of India is required, some more time is 
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required to implement the order for which process has already been initiated from 

the side of the Respondents. 

A copy of the communication dated 19.7.2004 is annexed hereto and is 

marked as Annexure —1 

That as per the instructions received from the Respondent/alleged 

mnor No.1 who is the Secretary, Ministry of Science and Technology, this 

ow-cause reply is being filed before this Hon'ble Tribunal with a prayer to 

and allow 6 month's time to the Respondents/Alleged  Contemnors for due 

compliance and implementation of the order after completion of all official and 

interdepartmental formalities for which the process has already been initiated. 

fl 

7 
	

That the Respondents/alleged Contemnors have not in anyway willfully 

violated or disobeyed the order of this Hon'ble Tribunal and the delay caused in 

implementing the same was not willful or deliberate, and was due to factors 

beyond their control and as such, the instant contempt proceeding maybe 

dropped against them and the personal appearance of the Respondent alleged 

contemnor No.1 be dispensed with. 

VERIFICATION. 

I, Sri B. D. Sharma, son of late Shyam Singh aged about 48 years serving 

in the capacity of Director, Survey of India, Norl,h Eastern Circle, Shillong on 

being authorized by the Respondent/Contemnors 1 and 2 afore-named and on 

my own behalf do hereby verify that the statements made above are true to my 

knowledge and information and I sign this verification on this the 21st  day of Juy 

2004 at Guwahati. 

-40 
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GOVERNMT OF INDIA 
MINISrRY OP SCIENCE & 'rECHNOLoGy 

Department of Soenco & Technology 
$Pav.r. N.w Mohr*uh R oad, Now 041hj -110018 

. 	 .- ... .. 

AWN6~ 1AJP- 

File No. SM/04/01 4/02 	 Dated: 19.07.2004 

To, 

The Surveyor General of india, 
Survey of India, 
Dehradun. 

	

Subiect:- 	O.A. NO. 14/2002 - Case of Shri T.R. Sharma, DIMan 
Grade - II & 62 	Versus Union of India & Others - 

aiding implemenatin of the Hon'ble CAT, Guwaliati 
Bench, Guwabpj order dated 303,2003. 

Sir. 

I am directed to refer to the subject mentioned above and to intimate you 
that the SLP filed in the Hon'ble Supreme Court of India against the Hon'ble High 
Court, Guwahati order dated 9.12.2003 has been dismissed. Therfore, you are 
required to implement the order of Hon'ble CAT, Guwahati Bench dated 
305.2003. The implementation of the order requires consultation with Ministry of 
Finance, and the expenditure on account of implementation of the order is to be 
imde from contingency funds of India Your are requested to forward a proposal 
working out the financial implications along with other details urgent!y for further 
action in the matter. You are further requested to flue an Application before the 
Hon'ble CAT, Guwahati for extension of time at least for six months. 

Yours aithfull, 

(SHAMBHU SING ) 
Director(SM ) 

Copy to 

The Director, Meghalaya & Arunacbai Pradesh, GDC, Post Box No. 89, Maiki, 
Shillong-79300 I - with a request to file an Application before the Hon'ble CAT, 
Guwahati for extension of time at least for six months. 

R/Telegram 	: SCIENCTECH 
¶ ' 1TT/Telephone : 662135, LEPABX] 

66737 
/TeJex 	73381, 73317. i280 

t/Fax 	 661 682, 6863847 
8862418, 664567 

-Ti 
MOST IMMEDIATE 

COURT CASE 
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IN THE CENTRAL ADMI 516WL  
BENCH::GUWAHATI. 

Contempt Petition No.54/2003 

In 

0. A. No.14/2002. 

IN THE MATTER OF:- 

Sri Tulsiram Sharma & 62 Others. 

Petitioners. 

-Versus- 

V. S. Ramamurthy & 2 Others. 

----Respondents/Alleged 
Contemnors. 

-AND- 

IN THE MATTER OF:- 

9, 	 Compliance Report filed by the Respondent! ~/ 

alleged contemnors by means of an affidavit 

sworn by the alleged Contemnor No.3. 

AFFIDAVIT. 

I, Sri B. D. Sharma son of Late Shyam Singh aged about 48 years 

presntty serving as the Director, Meghalaya and Arunachal Pradesh GDC, 

Survey of India, Shillong do hereby solemnly affirm and state as follows:- 

1. 	That I, alongwith 2 others namely, Sri V. S. Ramamurthy and Dr. Prithuish 

N2g have been arrayed as Respondents/alleged Contemnors in the instant 



conempt petitions for alleged violation and willful disobedience of the order 

dated 30.5.2003 passed by this Hon'ble Tribunal in O.A. No.14/2002. 

That the deponent hereby states that the order dated 30.5.2003 passed in 

i. A. No.14/2002 had directed the grant of revised higher pay scale of Rs.550- 

(pre-revised) corresponding to Rs. 1500-2600 (revised as per IVth  Central 

PayCommission) and further corresponding scale of pay of Rs.5500-9000 as per 

the Central Pay Commission recommendations with all consequential benefits 

WithL' effect from the respective date of eligibility attained by each of the 63 

appicants who were serving as Draftsman Grade —Il under the Director, iurvey 

of Irdia, N.E. Circle, Shillong. 

That the deponent respecifully states that compliance with the aforesaid 

rder, all the 63 petitioners/applicants have been paid arrears of pay and 

allowances upto 31.8.2004 as individually accruing to each of them and from the 

niorh* of September, 2004 they have been drawing their salaries in the 

upgrded pay-scale of Rs.5500-9000. 

Photo Copies of the Acquittance Roll showing payment of arrear of pay 

ard allowances upto 31.8.2004 and the Acquittance Roll showing payment of 

Salafy in the upgraded pay-scale for September 2004 are annexed hereto and 

nairked as Annexure-A and B Series. 

That the deponent states that the respondent/alleged contemnors having 

totally complied and carried out the direction of the order dated 30.5.203 passed 

by this Hon'ble Tribunal in O.A. No.14/2002 and the delay if any, caused in 

impImenting the same being neither deliberate nor willful but due to factors 
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beyond their control, this Hon'ble Tribunal many be pleased to drop the instant 

contempt proceeding against them. 

:5. 	That the statements made in paragraphs 1 and 4 are true to the best of 

my knowledge and belief and those made in paragraphs 2 and 3 being, based on 

records are true to my information gathered therefrom and I hereby sign' this 

affidavit on this the 2 4'4  day of November, 2004 at Guwahati. 

dentified by :- 

Advocate. 

(R. 9 D. Shrma) 
Dliec' (M. & Ar P., GDC) 

St v/fd.3 
Sh h)fl —793001 

DEPONENT. 
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See Rules 77(1) and 921. 	 In Support of Bill No 32)iS 0t4) -09-2004 for RS 	 FORMTR 28 

/1 	 ACQUITTANCE ROLL t.o 	U J1iSD- 09-2004 	
[See Rule28S(1)) 

j 	
(PAYMENT OF SALARY BY CASH) 	 e 7 

J 	 Nese 	 Desi. 	Net MI 	OYed Sq.e 	 Came 	a. 	PRO 	U 	 Tdet 	N 	R8PMS 

0. 

	

PuIa 	
C.SOOIOI 	 ma?a 	 Raam7 	ko 

/ 	,. 	.... 	 .; 	
.• 	

. 	.S 	•. 	_J:. 	. 	 • •.••• 	 •••. .. 	 . 	 . 	 . 

GL 	EL 	St RD 

B/F 	
442335 	34428 118147 2075 19100 10055 520 3170 1000 6142 2044 96681 345654  

, 

1, 	-'55Sn.XH'rUEP 	 DIMflGdeil 12753 	 1220 	530 	212 500 	0 	10 	0 	.0.. 442 	0 	2914 	9839 

LAI 

•'— 	 __ 	 ., 	 ___ 
• -7 r 	_y SmljF JYRWA 	 DA4anGdetl 10530  Wil  Dk' 1180 	0 	0 800 	0 	10 	0 	500 989 	0 	3479 7051 

	

DIiieiO4e u11803 	 107 1027 	0 	0 	0 	10 	0 	200 709 	0 	3153 	8650 

	

1
\_ç58 	SK CHIMIRE 	 O&4anGde11 	9176 	 930 	503 	0 	500 	0 	10 	220 	0 	1045 	45 	3253 	5923 

.... 

DGllW292 210400b0 1001001390036526640 t 

\460 ZUNIktADtWFA 	0/ManGdeIl 7255 	 V227 533 	21 300 	0 	10 	0 	0 	0 	0 	2191 5064 

'_cSh1 DYA 	 01an Gd Il 5808 	 727 	530 	0 	0 	0 	10 	0 	0 	0 	0 	1267 	4541  

_________ ____ ___ -- 	
• 

I 	 • 	. 	. 	. 	• 	• 	. 	 • op 

\31SF RYNGKSAI 	 OIManGde11 12469 	 0 	0 

 j 0 

	0 	0 	0 	0 	0 	0 	0 	0 	12469 

\(mti1 HlEW 	OAA_nGdell 1 30 19 	 667 	133 	0 	300 	0 	1(1 	C 	0 	0 	0 	2010 11909 	QL 	( 1 .i  

C/O 	 536340 	0 	42598 23343 12408 121500 1 100551 600 1 3390 119001 10717 2089 1 18600 417740 	• 

• 
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See Rules 77 (1) and 921 
In Support of Bill No3D /S Dt21) -09-2004 for Rs. 	- 

ACQUITTANCE ROLL No.341 IS Dtj -09-2004 
(PAYMENT OF SALARY BY CASH) 

FORM T.R.28 
(See Rule 2830)) 

tk 

Pae-8 

he - 

;--

GL 	EL Si. RD. 

536340 42598 233 21500 10055 600 3390 1900 J0717 2089 118600 417740  

6829J10000100001000 00 1110 5719 
pt AS DG111 

670 646 0 	I 500 0 10 0 0 346 0 2172 10745 

41 

65 IS. KHARRNGI 0MaiGdeil 12917 

727 534) 

__ 

4161 
300 3367 10 220 0 0 138W 5708 1732 

uS SJr(SH PAUL 0ftGde11 7440 

67 SliOUDHURY DlManGdell 7871 677 507 0 0 0 10 0 0 0 0 1194 6677 

- 650 533 0 0 0 10 0 0 0 0 1193 5146 1' 

68 P.D.CHOUDIIURY 0/ManGde Ill 6339 

1180 0 0 300 0 W 200 0 700 0 2390 5389 
;b ALO K . A 0AS Gde III 7779 

620 503 0 300 0 0 0 0 1433 F4288 
70 S4EP PAUL 0,MeGde Ill 5721 

j
oYrA PAUL 0/ManGda. Ill 5121 

7 2SIflIIPRANATIDAS 0/Maiode.IV 5290 b 1148 0 0 1400 
T 

0 10 0 100 0 0 2658 26 32 

4470 26062 2R24 25600 13422 600 2010 2000 11763 2227 136868 9 

0/0 602647 

1 
\- 

fl I 

P. 

of 

c*iIOflW1 
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SeeRUIee(mnd92) 	

flSUDpOOfBItIN0 	/SDt 2004forR544/ 	

- 	 FOTO 

	

f 	

ACQUflTANCE ROLL No.34' IS D 28 .092CO4 	
(See Ruse 283(i)] 

	

602647 	. 	
48470 26062 2824 25600 13422 690 3810 2000 11763 2227 136868 465779 

	

/ 	 T DKHAR 	 S.K.deil 	8332 	 1227 1033 273 	0 	0 	10 	0 	0 	0 	0 	2543 	5 

73

789  

( 	

74 	R.L ADHIKARI 	 S.K. Gdejl 	7830 	 723 	527 232 	0 	758 	10 	220 	0 	0 	225 	2695 	5135 

	

sst 	6221 	 100 	0 	0- 1000 	0 	10 	220 	0 	0 	148 	148 	4743 

75 S 	DAS 

	 / 

/ 

76 Sh 	. 6HUACHARJEE 	AsmSt 	7331 	.. 	1200 	513 	0 	0 	.0 	10 	220 	0 	0 	123 	2066 	5265 

77 dS.K.D 	........Heade 	6905- 	 723 	527 -, 0 	0 	641 	10 	220 	0 	26 	14 	2291 	4614 

78 tcS.K. KAR 	
Head ClerIc 	6898 	 100 	0 	0 	400 	0 	10 	220 	0 	0 	211 	941 	5957 

C 

- 	 DC 	532 	 580 	0 	0 	0 	0 	10 	0 	200 	0 	0 	890 	5458 

7  

0 	 2778 

JNONGPIUR 	 uur 	6029 	
0 	10 	0 	0 	 0 	3251 

GRAND TOTAL: 

	

Cedibed th 	abase paCS of 	 from been omde omen 

	

Tef at enpald amaced Rs. 	i_(° _ 	_________ Pw' f 	trD' 74 0') 1'O 01•<.ashbe 	.. 

Cedi1d that a 	
oc3nce has been taken respect of each omo paid ben ro from the pecoen oat gad to iccebe d. 	\ 	. 

605 VY 'fI"f 	 plffSece Wiog) 

\ 
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ee t'(u:es II (1) ana &J'r 	
Bill 	 "I2004 for Rs 	

FORM T R 28 

	

. 	 .— 	- 	

ACQU! ANCE OLL 	
[See Rule 283(1)1 

. 
, 	

(AMENTOFSALARyCASH) 
.'j 	 .-.- 	 - 	 -----.----.--- 	 - 	_____ -- 	 —..------.' 	

Page3 Ivu

It 	I 	- 	 Nrne 	 I 	Nt A 	I 	
cons 	 H BJ tpc 	 1ol 	 • 	RERKS 

	

o-etips
Deign 	

/ 	
Pz3y3.L 	

/ 	 J 	
e 	

/ 
 

I AftOl 	 R 	n 	Arn 

WI ShIlB/F: 

	 T161433 	 i99i7Q1945oi 1160 	0 863 43839117594

JashadjJpauj 	P/TrGdejl 	9233 z I 	icA 697 	0 	0 600 	0 	10 	0 	0 	0 	0 350 	0 	1657 7576 

Shd 	

II 	
- 

G. R Das 	 PTrGde III 	8204 J 	730 	7 125 950 	0 	10 	0 	0 	00 	620 	0 	2942 	5262 	 / 
7/ 

\3) /Shn Rajen kr.rnha 	Pirr.Ge.iiI 	6402 	 628 183 517 200 	0 	10 	20 	0 	0 	0 	270 	40 	2968 	3434 r 
I. 	 ' 

I/Sflfl lwn Donkiud 	PITr.(,oeij 	6762 	f 	1207 1033 257 	0 	0 	10 	0 	0 	0 	0 	0 	0 2507 	
425L' / 

	

I 	
Si; 

	

I 	

. 

72 j/Shn8.Khh1ang 	Pflr.Gdaifl I 5505 	 100 10 	0 	0 	0 	10 	0 	00 	0 	678 	0 	1808 	3697 
(t >y 

	

• 	
24/SliriRKDufla 	 ASD/MGdelI 	6233 	 717 	52219 600 	0 	10 	0 	0 	0 	0 	336 	0 	2409 	3824 

	

I1' n Joyclew
ASD/MGde11 	6230 	 737 	523 	0 	1316 	10 	230 	0 	0 	0 	821 	40 	4210 	2020 

C  
26  j 	fl.Soun 	 ASDAG.11 	 J 8081 	 723 	533 	0 	1050 	0 	10 	0 	0 	0 	0 	442 	0 	2758 	5323 	71 I 	 • 

HARB' 	2? s; F3 	 / ASDMGJ;; I 10033 	~1720 	533 121 1000 	0 	13 	3 	0 	0 	0 	229 	0 	2613 	714,25 •  
5_ 	 I 	

:. 	/ 
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v
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See Rules 77 (1) and 921 In Suppofi of Bill No. o5S 0. 	k2004 for Rs. 
ACQUI1TANCE ROLL No. 

r 	

a/c 
- 	 FORM T.R.28 

[See Rule 283(1)) 

unfl - 

14 

• 	
.: 

lk,m 	 Name I 	NrA Aug Ssnutsre - 
oCcperawe Societies 

Consu FtCUi WetiareiCabul - H8.A ramity LLC. Electiic Totac Net REMARKS 

U. I floqtn Pyib!c L 
- 

_ 

n&5 

Sterns 

e 
TVJ 

, 
5  

Aot 

1 
Charges Rerovely Amount 

_±i 
	EL I SL 

 I 228121 i617 12460 

0 

	

2463 	13850 

	

•. 	• 

	

233 	1200 

11450 

0 

270 

10 

1410 

_•. 

200 

0 

0 

- 
0 

• 

0 

- 
0 

0 

- 
8647 

622 

943 

0 

5098 

2968 

'162986 

5842 

	

/.:. 	• 

( 	, 	n P Das Gupta 	ASD/M Gdo II 

. 	• 	/ 

8810 	 703 

ASD/M Gde II 7808 690 533 124 	400 0 10 20 0 0 0 393 120 2290 5518 

i'ni /iMangrati  R K Gde Il 6336 I 0 0 

_:_ 

0 

_i_  

0 2197 4139 

31 J,SMkaw1khuma RKGdeII 9804 717 	530 533 	400 0 10 0 3500 0 0 0 0 5690 4114 

: 

Sriri E.Lanani 

v ffn.A-Tombi Singh 

- 

/ 

(S. 13.
oe°' SCNO' 	 '-36 	SMi P. Kha.'t'u!i GiDC 

jfl  

D/ManGde II 5354 723 513 	0 400 0 	10 	0 0 	0 () 0 85 1731 3623 

O/Manoe11 13919 630 0I0 6000 0 	10 	0 0 	0 000 6640 7279 

D'ManGdeIl 7031 0 40 943 6088 es  

L I ± ± I ± I 

L)/ManGde.11 11133 720 513 	0 300 0 	10 	0 0 	0 0' 0 0 1543 9590>' 

- f - - - ___ ___ ___ ___ 

i IlanGdeIl 11  1 0190 20 520 
oI 

U 	ioJ 	U 0 	0 00 0 1550 8640 

L 
3055C1C 72921 :6789 1 3353  22850 1 114931 	363 	:850 3500 L1 :1 :j867 1188 89100 1 199173 1 

- 

I - 	• ' 
. j ç;'r- 

- I) OA,h.A'" &.O•_ 
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, 	See RUleS 77 1j and 92J 	 In Supporrt of Bill No.2S Dt'O-2OO4 for Rs. 	 FORM T R.28 	
17 

.' 	 .. 	 ACQLJIITJNCE ROLL No.5-S-9f4-2O#* 	 (See Rule 783(1)) 

- 	 (PAYMENT OF SALARY BY CASH) / 
Pag-5 

tip 	 Mm - 	 Npt Artit 	 - 	 Conw,  R Cbth WeVarcCabI 	 HB& Ifamsty U.C.Electnc 	TotI 1 	Net 	REMMKS 

Pa/able 	 Cpaia 	es 	I me?s 	 C 	 I Mat 	 Charges 	Recoveiy 

Destgn. 

	

B/F: 	308506 	 M21 1 [6089 335322850 11490 360 	1850:3500 	0 	0 	9662 1188 89100 191   

/SM S.C.Sabdakar 	Di?1aGdeI1 	8231 	 593 	0 	0 	500 	0 	10 	220 	0 	0 	0 	0 	143 	1456 	6765 

	

L6Pradhan 	D/ManGdeII 	7394 	 0 	O 	0 	0 	0 	10 	0 	0 	0 	0 	0 	0 	10 	7384 

: 

SrnhiS Ghosh 	 D/ManGde II 	8231 	 100 r520 	0 	0 	0 	10 	220 	0 	0 	0 	0 	40 	890 	73 	 0 

0 	 t 	 ' 

	

4J S'rt I-' Lngdoh 	 D/ManGd U 	12336 	 100 	0 	300 	0 	10 	0 	0 	0 	0 	0 	0 	410 	11926 	1 0 

Srnti M Diengdoh 	0/ManGde Ii 11641 	— 	 1187 	007 0 	1000 	0 	10 	0 	0 	0 	0 	0 	0 	3204 	8437t? 

	

42 SmtiMAKharbttki 	D/ManGde.II 	10512 	 1187 I1013 0 	600 	0 	10 	0 	0 	0 	0 	0 	0 	2810 	7702 
lip 

( Swifi N.Kharbten 	 O/MaiiGdeil 	10243 	 1207 1027 0 	500 	0 	10 	0 	0 	0 	0 	0 	0 	2744 (j 

' JSnnI.K.MondaI 	 uianGe.n 	9495 	 fl3001200010 	220 	000069 	2212 	728 Y '  

it- 

(S B 'KHARBAt' 	 I 	 ; 

Q5cerSur 0' 	 t..-4 5 	Sm a$W.3fl 	 D!ManGdefl 	11622 	 1173 1258 	0 	500 	0 	10 	0 	0 	0 	0 I  0 	0 	2941 	8681 	:t 

Head of I 	I 	 I 

M0I0 & A,U 	 I 	 - 	 --- 

	

I 362fl 	C 	I2981 	 43 	2.i3 	3500 	0 	3 	9CG244C i0995Oi2G82G 
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see Rules 17 (1) and 92j 	 In Suppofl of BI No5S Dt24,c2O04  for Rs. 	 FORM T.R.28 

	

ACQUIUANCE ROLL 	 g4 	 fSee Rule 2830)] 

(PAYMENT OF SALARY BY CASH) 	
" 	 Pat6 I 

Iteml Narm 	 NelAmI. 	DatedSi nature 	 I Consu- I RClub IWeltaretCablI 	H8A Fam) 	LI,C. 	ElectrIc 	Total 	Net 	REMARKS Co-Operatrie SOCICbe 	me?s 	 C 	 S 	 Atot 	 Charges 	Recovery 	Amount 
D6s9n.j 	

-.--_ 	jStores 	 T.VJ 	 I I 	,reotat 	GI 	El 	SI 	RD 	 bcooIer 	 V - 	 - 
-4 "ta 	- 	 - - -mol  

8/F 	 398211 	 29181 2091 1490 450 2510 3500 0 0 9662 1440 109950288261 

rV  

Rita Tarafdar 	D/ManGde H 	9337 	 710 527 0 	10 	0 	0 	0 	0 	0 	0 	1547 	7790 

,9nDipti Kar 	 D/ManGdefl 	9453 	 100 	0 	0 	300 	0 	10 	0 	0 	0 	0 	0 	0 	410 	
°i 

/KM.Kanta Nongkynnh 	D/ManGde II 	8442 	 1207 527 0 	250 	0 	10 	0 	0 	0 	0 	0 	0 	1994 	6448 

on . 
&LunuSarm3 	 DfMaiiGde.H 	8326 	 1233 	0 	0 	0 	0 	10 	230 	0 	0 	0 	0 	96 	1569 	6757 

'011,,iti E L (onyori 	I D/ManGoe II I 	10908 	 613 	0 	0 	300 	0 	10 	0 	0 	0 	0 	0 	0 	923 	9985 

( 	

'1 Shn I P Kflar 	 D/ManGde II 	10037 	 - 503 	0 	0 4000 	0 	10 	Z20 	0 	0 	0 	0 	51 	4784 	5253 

 

52 1  ShnT Sharma 	 D/ManGdeH 	10044 	 1147 	O 	0 1000 	0 	10 	0 	0 	0 	0 	652 	0 	2809 	7235 

V6 
RNG 	

' (3/ShnK6Gurun 	D/ManGdeli 	9640 	 100 	 36 

	

0 2000 	0 	10 	0 	0 	0 	0 	0 	0 	2110 	75 

A  

SmflRamaMonoai 	LJIMEn(jaell I 	 I 	733 	:20 I u 	xX 	0 	10 I 	ti 	0 I 0 I 0 I 0 	0 	I 1763 	4322 	! 
I 	I 	

V 	
I 

---H36 	I 	
I 	 ¼ M 	O5;vofl5d 	

I 	 i3D 	90 	I 	I 	I 	 V' 	23!9 
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See kules ii (1) and 92i 	 In Support of Bill 	 2004 for Rs. 	 FORM T R.28 

	

- 	 ACQUI1T.4NCE ROLL 	 (See Rule 283(1)1 

	

/ 	 (PAYMENT OF SALARY BY CASH) 

Page-i 

lie1 	 Net Amt. 	Da(edsignatwe 	 b WeIaieICabt 	 NBA Fami'y I L.I.C. 	I Electric 	ToM 	Net 	REMARKS 

	

No 	 - 	 De n 	
OpeMive Socretes 	 -r 	Atot 	 Charges Recovery 	Amourd 

- 	 - 	 ____________ - 	 Stc 	 T.'IJ 	c 
' 	CL 	El. 	 scoete  

	

B/F 	 480439 	-------. 35527 22488 3353 36100 11490 540 	2960 	3500 	0 	0 10314 —1587— j27859 352630 

	

__ - 
	 ----------- ----____ 

	

Smti A Chasrabo1y 	D/ManCdc Ii 	5997 	 627 	0 	0 	800 	0 	10 	0 	0 	0 	0 	0 	0 	1437 	460  

	

- 	 ----, 
" 	

Phanbuh 	D/ManGoe H 	7942 	 723 '527 0 	200 	0 	10 	0 	0 	0 	0 	0 	0 	1460 	6482 

57 / 
	 - 

	

EL Nongkynnh 	O/ManGdeII 	5385 	 1213 547 1 0 	0 	10 	0 	0 	0  1 0 	0 	1770 

	

j

SmhMa PurKayastha 	0/ManGde II 	7357 	 100 ' 0 	0 	250 	0 	10 	0 	0 	0 	0 	0 	0 	360 	6997, 

aw 

	

D/ManGdeII 	13010 	 100 	0 	0 	500 	0 	10 	0 	0 	0 	0 	0 	0 	610 	12400k 	cj-o'l 

/ 	 60 SItu (eaiarictl LdIlyIl&i 	DiManGde II 	8941 	CN'AN-111200 (510 	0 	500 	0 	10 	0 	0 	0 	0 	0 	0 	2220 	6721 

2-11  - ----------- ------- 
	

-!------ 	 __' 

4Li)O4 

- 	 - 	

- 	-'S.mli Jhuma 0 Ctioudhury D/ManGde.II 	6641 	 631: 	• 	 0 	10 	0 	0 	0 	0 	0 	0 	1361 	5280 

_iGAP) 	

5 ) 7iSD Putkctyastlia 	0/ManGde II 	6288 	- 	 100 	0 	0 	1000 j 0 	10 	230 	0 	0 	0 	0 	66 	1406 	4882 

ot  

13. fCHA 	 - 	 i-  
r SUI° 	b GDC 	 / 

Ho°' 11p4e 	 3 	SmtuThemMwoe 	I fl/an(it 6818 	 .-u 2193 	507 	0 	500 	0 	10 	0 	I 0 	0 	0 	0 	0 	3210 	3608 	: I 

oouo 	I 	 I 4I414 	 I l4J 	OS4J I 	I 	I 	I0 	1 1u,i4 I 	 40i I 

• 	
C-ct 	 71 

- 
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s 	Lenin wIiere 

1 ens to be noted 
"L 	A Pay 	oil 

payab" 
, 

s such and 	erat'.ve BtnI&ng 	Saaings 
sIte ted) 	Ciad'. Soci ty 	F  Sc.hense 

3 	4 -  6 7 __ 

rsliE )• 

Net 
C'.nir 	.1 	 Amount 
attach- 	LC 	. ..Msc. 	 . 

n'.ent 	 - 	 - 

__ ) 	
.° 	11 	hA 	118 I 	12 	13 - 

AVIV  

L 
s-- 	 -- 

kit  

H 
. 	 1 

--- -I 

' 	

513 

1' A. /v- r,y 

i' 

	

I 	 Rupees  ________ . 	 --- i --7 	----_-------•- 

Passed for Ri. 	(Bupees 	
. 

[in figuree] 	 tin wordsl 

on the authority 	stsbIish'.ne'.n 	Bill of  

for________________ 
J) 

Cashier 	-. 

Lfj 

g. 

Cerbfied that proper acquittance has bten taken in respect 
of each amount paid in this roll from the person entitled to 	- 
received it. 

Officer 	 bIbursing Ohuicer 



$ 	urn Name )esuguu NO An1 

I 
f)Mf Stf2nMuc f 	- , Consu- 

n1e? 

C Clut, W&(uiC t.IC J 	Efectiuc 

Chnres 

Totl 

ensn 

N 

Arnouvrf 

CfNAHI'S 

-- 
Stores T.V. H B A I j 

GI E L RD 
PARK 

0 3700 0 10 0 0 0 0 4870 4699 
1 Shr,  B B Limbu S A 9569 1160 0 

- I 
.\2 Shri N.C.Deb S.A. 6083 647 513 0 : 	700 2182 10 220 125.7 0 50 4447.7 1635.3 ' 

3 i Sfln P.K.Pradman SA 9141 723 533 265 0 0 10 0 125 0 0 1656 7485 

--.--.- 

S 	Das DIM Dry 4006 623 533 125 0 0 10 230 0 0 68 1589 2417 

/liiZatinsang StoreAsstt 10057 733 523 530 -200 0 10 0 235 0 0 2231 7826 

I — 

, nn HBhaltactiar]ee S K Gde 7384 - 100 0 0 400 0 10 0 0 0 0 510 68744  

NRBhutra PifrGdeU 8756 1213 

0 

0 

0 

213 

0 

700 

0 

0 

0 

10 

10 

0 

220 

0 

0 

0 

0 

0 

161 

2136 

391 

6620 

5698 De 6089 

S 	II 	tlu 	Bttatta1Id1e 	 it 706 727 523 12 00 108 10 220 0 0 56 3256 3790 
_ 

'do 	- 68131 0 5926 2625 1245 890 485.7 0 335 21086.7 47044 

/ 

A. 
-I 

- 
_j 

3 

4 

4 

I 

I 

) 

/ 	 .. 	
... 	 AUUUt 	 OL 

	

In support of bitt No$7/S 	 tor Rs.________ 

y 	)o(.ly 	*stOlCilf of Mc9f'asaya &IlJunzifJ pjajosti 	 IoeIN Awo,cs 	tf Moi(h ot 
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